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iun 1.Mr. C. R. Mohaputr, \'ie.nbor (A) 

	

Ii eard Mi. N ..R koutr\;. Ld. Ccsun.se.I tor IC 	4. 

applicant and Mr. S..K. Oha, Ld. Standmg Counsel appearmg 

on notice for  the Respondents (Railways) and ãk 	, 	dhe 

miftrak 	d n record 

2 .n Ous L - jin.i qjhcation. the iT)UcaI1t b 

cha0 caged he order dated 2 .0120 1 0 (Aimexure A'S) which 

has been passed by Respondent No.3 in 	npianceof this 

TribunaLs order dated 	26.08.09 in O.A. No.262108. 	ihe 

applicant has IRV,ain sought direction o 	T f this nbunat kr 

co.mputlug 0% ol tetn rar status peTiOti w.e,i. 	to 	: 

21) 06.90 & I 00% ser'ice from 21 ..Oó,90 to 

q uai tv.ug service br grant of minimum pem.ion and releac e 

the. censcque.n.tial be:nefit.s i.e. pension. t)CRU & Commuted 

vai cc of Pen sion. I his prayer was earl icr considerec and. the 

:ribwiat had threc.tcd the Respondents to make a through 

investigation ,nto the records to ascertain the position of the 

ih C., 	c ri'd from 1 )87 6 	1 	All ,  

L 



reasoned order based on the outcome of such investigation. 

AnnexureA/8 is compliance of the above order of tius 

Tribunal, l'he Ld., Counsel, for the applicant submitted that 

pnor to issue of that order at Aimexure-A!$, the applicant was 

not given the chance to submit necessary documents which arc 

in his possession and further he has not been given an 

opportunity of personal hearing. His contention is that had he 

been gwen such an opportunity he would. have been able to 

establish his claim to the effect that he had the minimum 

pensionable service to his e rediL He therefore, inqsted that 

direction. should he issued to the Respondents to give, him an 

opportunity of-  personal hearing and submission of docunents 

n his possession and thereafter the Respondents may take a 

i'inai decision on the claim of the applicant regarding 

'en.sionbie service. 

As agreed to by the I.J. C owisel kr both I .hc; 

partes, vut going into the nient of the case the 0. A. can. 

he di.spoed of at this admission stage with a direction to 

XcDondent No.1 & 3 to give lum a personal hearmg and also 
4 

opportumty to provide whatever documents are in his 

rossessjon to establish the claim that he has the minimum 

pensionabk service at iTh: credit Ordered accordingi v. 

4 The Respondent Nos. 1 & . after athrdmg such 

pprfumrv br personal hearing and subniLcsiofl of relevant 

documents by the applicant shall pass an order withm 60 days 
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ol the receipt of the copy of this order under intimation to the 

applicant. 

6 With the above observations and directions this 

() A.. is disposed of at the adrnisson stage itself. 

7. Copy of this order along with copy of this OA. 
I-3 

be sent to Respondent No$ ir compliance. 

( 
ADM. 
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